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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 332 of 2024

IN THE MATTER OF:
ATS ONE HAMLET APARTMENT OWNER ASSOCIATION

............ APPLICANT(s)
VERSUS
GOVERNMENT OF UTTAR PRADESH & OTHERS
ee.....RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. | AFFIDAVIT ON BEHALF OF DIVISIONAL
FOREST OFFICER, GAUTAM BUDH NAGAR,
U.P. IN COMPLIANCE OF THE ORDER DT.
03.02.2025 PASSED BY THE HONBLE
NATIONAL GREEN TRIBUNAL

ANNEXURES

2. COPY OF THE H2 CASE NO. 08/2024-25
ATTACHED HEREWITH AS ANNEXURE A-1

3. COPY OF THE LETTER DT. 20.06.2024
ATTACHED HEREWITH AS ANNEXURE A-2
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COPY OF THE INSPECTION REPORT DT.
05.07.2024 ATTACHED HEREWITH AS
ANNEXURE A-3

COPY OF THE PHOTOGRAPHS OF THE SITE
IN QUESTION ATTACHED HEREWITH AS
ANNEXURE A-4

COPY OF THE PHOTOGRAPHS OF SAMPLING
ATTACHED HEREWITH AS ANNEXURE A-5

COPY OF THE NOTICE DT. 29.04.2024
ATTACHED HEREWITH AS ANNEXURE A-6

COPY OF THE LETTER DT. 12.07.2024
ATTACHED HEREWITH AS ANNEXURE A-7.

COPY OF THE DEMAND DRAFT DT. 04.07.2024
ATTACHED HEREWITH AS ANNEXURE A-8

10.

COPY OF THE E-3 RECEIPT DT. 12.07.2024
ATTACHED HEREWITH AS ANNEXURE A-9

11.

COPY OF THE LETTER DT. 03.04.2025
ATTACHED HEREWITH AS ANNEXURE A-10

THROUGH COUNSEL
BHANWAR PAL SINGH JADON

STANDING COUNSEL OF STATE OF UTTAR PRADESH
EMAIL- bhanwar09jadon@gmail.com

DATE: 07.04.2025
PLACE: NOIDA

Ph: 9639286572
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BEFORE THE NATIONAL GREEN TRIBUNAI
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 332/2024

"IN THE MATTER OF:
ATS ONE HAMLET APARTMENT OWNER ASSOCIATION
............ APPLICANT(s)

VERSUS
GOVERNMENT OF UTTAR PRADESH & OTHERS
........ RESPONDENT(s)

AFFIDAVIT ON BEHALF OFA DIVISIONAL FOREST OFFICER,
GAUTAM BUDH NAGAR, U.P. IN COMPLIANCE OF THE ORDER DT.
03.02.2025 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

I, Pramod Kumar, aged about .S.1.. years, S/o {ata.. Sﬁ.f@ia.mbhvﬁawkwwo
R0\ ArnAnleds Nedwre Sealm.. €2 Natoa..., Divisional Forest
Officer, Gautam Budh Nagar, do hereby solemnly state and affirm as under:

1. That I, the Deponent in the present matter, am fully conversant with the
facts of the case and competent and authorized to swear the present

affidavit.

2. That in the present matter, the Applicant’s grievance pertains to the illegal
felling of trees and the destruction of a green belt carried out by Respondent
No. 6 on the plot adjoining the Applicant’s Group Housing Society located
in Sector 104, Noida, Gautam Budh Nagar.
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3. That the above captioned matter was last listed for hearing on 03.02.2025,
wherein the Hon’ble Tribunal directed the Deponent to produce the

relevant documents with respect to the present matter.

4. That pursuant to the aforementioned directions dt. 03.02.2025 issued by
the Hon’ble Tribunal, the Deponent has duly received the notice and hence
the present affidavit is filed to place on record the steps undertaken by the
Forest Department, Gautam Budh Nagar, in relation to the illegal tree

felling incident, along with relevant documents and explanations.

I. INITIATION OF  PROCEEDINGS PURSUANT TO
COMPLAINT

5. That an information with respect to the illegal tree felling upon a plot

measuring approximately 0.51 hectares, owned by the Maharishi Yogi
Ashram Trust, Maharishi Nagar was received by the Forest Department
and subsequently an H2 Case No. 08/2024-25 was registered against the
offender on 29.04.2024.

A Copy of the H2 Case No. 08/2024-25 has been annexed herewith as

ANNEXURE A-1.

6. That to ascertain the factual matrix the case, the Deponent vide letter dated
20.06.2024 issued directions for the constitution of a Joint Inspection
Committee for the physical survey and assessment of the site in question.

A Copy of the letter dt. 20.06.2024 has been annexed herewith as
ANNEXURE A-2.

7. That the Joint Inspection Team conducted a detailed inspection of the site

on 05.07.2024 and prepared its comprehensive igspection report dated

.,

05.07.2024. Tt Y >\
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A Copy of the Inspection Report dt. 05.07.2024 has been annexed herewith
as ANNEXURE A-3.

IL.

FINDINGS OF THE INSPECTION COMMITTEE

8. That the observations of the Inspection Committee are as under:

i.

ii.

iii.

Felling of Trees on Ashram’s Land:

It was observed that a significant number of trees were felled on a
plot measuring approximately 0.51 hectares, owned by the
Maharishi Yogi Ashram Trust, Maharishi Nagar. The felled trees
included species such as Subabul, Prosopis Juliflora, Siris, Neem,
Bael, Mango, and Peepal. The said felling was carried out without
obtaining any permissions from the Forest Department. That a JCB
was used for clearing the said area. That the said area was found to
be a green cover as per the information received by the people from
nearby areas.

Photographs of the said site in question have been annexed herewith

as ANNEXURE A-4.(Colly)

Construction of Road

A road was found be constructed on the cleared area of 0.51 hectares.

Method of Assessment

Sampling was conducted on the adjacent 3 plots through random
plotting methodology. Specifically, squares measuring 16 meters
by 16 meters were marked on each of the three plots, and a detailed
enumeration of standing trees within each square was carried out.

This method ensured a fair approximation of the trees felled as the




iv.
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Copies of the photographs of sampling has been annexed herewith

as ANNEXURE A-5.(Colly)

Enumeration of Prohibited Species:

That upon the results of the aforementioned sampling method, the
following trees were found to be of the prohibited species as per the
Gazette of Government of Uttar Pradesh, Notification dt. 07.01.2020

among the felled trees at the said site:

Neem 16
Bael 1

Mango 2

Peepal 1

All these trees were located on the private land of Maharishi Yogi
Ashram Trust, Maharishi Nagar.
That the relevant portion of the Notification dt. 07.01.2020 has been

reproduced herein for ready reference:

TV Y2 TR GUE JOFTH 1904 (TR TG 7T
TG 4 TT1904) B 4RT 21 & Y GI3T TR HQTT Géf TR0
SR 1976 (FTR YT SfAATH G&IT 45 G 1978) P1 UNT
21 UG 23 & SfEfT TIRTTN BT TGNT B SN GNBR] SHTEGeTT
T&I12270/14-5-2017-07-93, 13T 31 ST, 2017 PT SHTAHHT
WW@W@HW%@&?W@W%WWW
qiave A1 6 -

(1) 3 (3R GHH), (2) FH (3) G (4) TG (3) ST (6)
et (7) G (8) TR (9) TIPS, (10) 3G, (11) T (12)

. ~—,

a7 (13) RIS (14) 1G] (15) %2/7 (76)‘*% Y
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ST (19) PGH (20) ST (21) ARG (22) T, (23) FTE. (24)
§eg (25) THAVFBREE (26) ¥ (27) &R, (28) TN T (29) TN
I ST HIVT TT SFIT I T YT 5~ Foiiadl @1 ge
gerT & 61”

v. Removal of Evidence:
That no stumps of the said illegally felled trees was found at the said

site.

III. LEGAL ACTIONS INITIATED
9. That a notice dated 29.04.2024 was issued to the Trustee, Maharishi

Ashram, directing them to:

e Appear in person before the office of the Regional Forest Officer,
Dadri Range on 03.05.2024 at 12:00 PM to present their defense.

e The said notice further informed the offender that with respect to the
non-compliance of the said directions punitive actions under the
relevant statutory provisions would be taken.

A Copy of the Notice dt. 29.04.2024 has been annexed herewith as
ANNEXURE A-6.

IV. ACCEPTANCE
10.That the Trustee, Maharishi Ashram, vide letter dated 12.07.2024, admitted
the illegal felling of trees and voluntarily agreed to comply with the

deposition of the penalty towards it. That subsequently the offender

admitted to deposit a penalty of :
e Rs.2,00,000/- (Rupees Two Lakhs Only), calculated at Rs. 10,000/~
per tree for the 20 prohibited specie ‘f@}}:&dﬁa@ﬁr\Sectlon 15 of the

UP Tree Protection Act, 1976 v o Yad: -%‘:\
°4 3 \e . n\ X A
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And;
e an additional penalty of Rs. 50,000/- under the U.P. Transit Rules;
A Copy of the Letter dt. 12.07.2024 has been annexed herewith as
ANNEXURE A-7.

V. COMPOUNDING OF THE OFFENSE
11.That the offender deposited an amount of Rs. 2,50,000/- (Rupees Two
Lakhs Fifty Thousand Only) through Demand Draft bearing No. 253435,

dated 04.07.2024, drawn on Yes Bank, into the government treasury.
A Copy of the Demand Draft dt. 04.07.2024 has been annexed herewith as
ANNEXURE A-8.

12.That an E-3 Receipt No. 2718/096 dated 12.07.2024 was issued to the
offender acknowledging the deposit of the penalty amount into the
government treasury.
A Copy of the E-3 Receipt No. 2718/096 dt. 12.07.2024 has been annexed
herewith as ANNEXURE A-9.

13.That subsequently, a formal Compounding Letter dated 03.04.2025 was
issued, clarifying the compounding of the offence upon payment of the
imposed penalties.
A Copy of the letter dt. 03.04.2025 has been annexed herewith as
ANNEXURE A-10.

14.That it is pertinent to submit that all actions as mandated under the Uttar
Pradesh Protection of Trees Act, 1976 and the U.P. Transit Rules, 1978
have been duly undertaken by the Forest Department. That the offender has

accepted the illegality of their actions, pald*“thﬁ Aeggltws and the matter

,.,...._,\\

has been compounded.
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15.Hence, the affidavit is being submitted for the kind perusal of this IHon’ble

Tribunal. It is prayed that the same be taken on record.
16.That I state that everything stated above has been stated by mc in my
official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified st NOIDA o this7TH day of April, 2025, that the

contents of the above affidavit from paragraphs 1 to 16 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

Wi

DEPONENT
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DEMAND DRAFT

ID FOR THREE MONTHS FROM DATE OF ISSUE

ANNEXURE A-8

T ] Et=11
o £ MJ;J}LM/«#

e =
A/C PAYEE/ Non-Negotiable
YES BANK LIMITED
YES BANK House, Off Western Express Highway VAL
Santacruz (E), Mumbai - #00055, India
7o No.- 622 50919800/022 6507 9800
Fax No: ©22 26192866
- . 059313006314 or Order
n Demand Pay ___DFQ GAUTAMBUDHNAGAR L
) — 25T a1 Sd JeA W
Rupees g
@ FWO LARKH FIFT Y THOUSAND ONEY- { ? ! !
‘ a1 @ | !"""2,50,000.00" 1
Purchaser Name: GLOBAL ESTATES

«~/ YES BANK

" YESBANK LTD
DRAWEE BENKADR BBANKH DA ISR BARIH 33 NBADAH
m253L3 50 000532000t
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